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Learned counsel for the parties are present. Learned counsel representing the respondent No. 2 ¢—
has stated that the matter has been heard by Mr. B.S.V Prakasffﬁﬂ%an"ble Member (Judicial),ngmpany
Law Board, New Delhi on 14.12.2015. He has proceeded to state that Mr. B.S.V PrakashL Hon’ble
Member (Judicial) is presently holding the reigns of the office of Member, (Judicial), NCLT, Bombay and
the file may be sent to him for determination. To understand the contention of the Learned counsel in
its proper perspective the order dated 14.12.2015 of the Hon. Member, Judicial assumes significance

and it is reproduced below verbatim :-
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“Orders dictated partly. Owing to paucity of time, list the matter on 15.12.2015 for dictating the

remaining part of orders.”

Since the matter has been heard by the Learned Member and as per the order detailed above
the order has been dictated in part}therefore, judicial propriety would demand that the same should be
decided by his honour. That being so, the record of the case be placed before the Hon. President, NCLT
an 23.09.2016 for soliciting further future directions of his Lordship.
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